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s TREgT S TSHR JAT9F

1L
75 feeett, 11 |74, 2026

FAAT. 1275(37).— FeklT T, AL TSHNE ATEHIT 1956 (1956 F 48) (& =o# =o+
THET 3h ATATTAH Fgl TAT &) il 1T 3F T IT-8MT (1) BT T&T ATRAT T TINT Fd gU, Tg THTETT
g1 S & TeTq T [Eew TsT & wgar et § NH327 Ext % AT 1.7 7 #.#1.33.8 (Rrr -39
FTATAT, THTELITAT, HELAT) TH o -GV o HAHT (FESTH0/TSE oee qigd 2-A9/4-AF FT F19T
AR, LA, TeT 3T TATAT o Al TATST & (0 qg qIH Tt g Sreent |@ferd qui = Tqg=T
H fogT 77 ¢, T I T TSI FA o AT ST T AT FLAT g |

Fr¢ off =1f7F, ST 3% 9w § Raas &, 5 afafmm & awr 37 6 s7-amr (1) F 9" @
TSI o TorT UHT qIF o ITANT 92 TSI | TH ATSEEAT & TR il a0 & 2 o & ae st
AT TR T FHAT |

U T IR T AT, ST ST -7 TaTashl & fofad &7 7 Jo&qa it STt
T ITHH IAF ATYTT AT T STuar S wwerw arfereRTay, sttt ot safeTg ' | 47 Y fafeew
AT G e ST T STGHT <7 AT UHT S i a1 6 THTq a9T UHT 3fT = Fa 6 T4, I
Fre 2l, IS8 qerm STl aeas a9, ST FIT AT a7 AT &l AT HY Tl T SAATATT HT
AT |
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I AT T AT 3T T IT-ATT (2) F el qeqq Irrerrrr gr oFar wr #s ot sraer
faw g |

TH ATEAAT & AT A ATeAT qIH 6 TG T AT A TAT IMAFNET F 36 wATAT §
IqASH B 3T IAHT Baag ARRAT g fArervr o ST ahar 2 |

EEvl
g 757 % "= AT oo § NH327 Ext & .51, 1.7 & .51.33.8 & o107 st &t ST aTett |eaT Ted
STTAT HLAAT Algd G FT e @
T T A1 faE e =t 91 T
EALEY I H&AT A FTHFR || I I S FT SR I FT R
e (T TE) (FF)
1 2 3 4 5 6
AT T ATH: T FddT
UEKIEIGAEC
1 6493 [REil ST 0.0059499 (T#7 ) 0.0024079
T T AT 928
2 2673 [REl T 0.1700001 (T#Y ) 0.0687981
AT T AT T
3 2213 [REil ST 0.0060001 (T ) 0.0024282
4 2214 BE(l SATH T 0.1018299 (T#7 ) 0.04121
5 2215 BEil SFATHTT 0.01937 (T#7 ) 0.0078389
6 2226 BEil FATHTT 0.0080001 (T+¥ ) 0.0032376
7 2228 BE(l ST 0.02 (T#Y ) 0.0080939
8 2291 IBEL FaTET 0.02 (T#T ) 0.0080939
9 2292 BE(l SATH T 0.003 (TF¥ ) 0.0012141
10 2293 BE(l SATH T 0.0021789 (TH¥ ) 0.0008818
11 2294 BE(l ST 0.0070001 (T ) 0.0028329
12 2296 IBELl FaTET 0.0037001 (T=T ) 0.0014974
13 2297 BE(l SATHTT 0.007 (T#¥ ) 0.0028329
14 2300 Kl STaTE 0.01125 (T#7 ) 0.0045528
15 2301 IBEL FaTET 0.0021799 (T=T ) 0.0008822
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16 2304 EEICID] 0.001 (T ) 0.0004047

17 2329 FaTET 0.0950001 (T=¥) 0.038446

18 2345 FaTET 0.0052499 (T=T) 0.0021246

19 2347 EEICID] 0.0127501 (T#¥ ) 0.0051599

T HT ATH: JAT

20 1153 FaTET 0.056 (T=¥) 0.0226629

e FT AT AU

21 95 EEIEIDS 0.003 (T ) 0.0012141

T & A gRE

22 1335 FaTET 0.0222 (T=*¥ ) 0.0089842

23 1338 FaTET 0.0638 (T=*¥ ) 0.0258195

24 3425 EEIEIDS 0.001 (7= ) 0.0004047

KA L EFA

25 2916 FaTET 0.00873 (u=¥ ) 0.003533

AT T ATH: A

UEEI I ]

26 13889 Elkl 0.0887101 (T#¥ ) 0.0359005

27 15305 F 0.0099999 (T=Y) 0.0040469
Total 0.3055036

NOTIFICATION

[T, H. 142/13/2015-TPL/3A]
g fiET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

New Delhi, the 11th March, 2026

S.0. 1275(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH327 Ext in
the stretch of land from Km. 1.7 to Km. 33.8 (District Land Acquisition Office, Collectrate, Saharsa) in the district of
SAHARSA in the state of BIHAR, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of

section 3C of the said Act.
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Every such objection shall be made to the Competent Authority, namely, District Land Acquisition Officer in
writing and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of
being heard, either in person or by a legal practitioner, and may, after hearing all such objections and after making
such further enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the

objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be

final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH327 Ext in the stretch of land from
Km. 1.7 to Km. 33.8 (District Land Acquisition Office, Collectrate, Saharsa) in the district of SAHARSA in the

state of BIHAR

|State: BIHAR

||District: SAHARSA

Sl. No. (|Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

I I I R N R R
|Taluk: Satar Kataiya |
|Village: Sihaul |
|1 ”6493 ||Private ||Residential || 0.0059499 (Acre )|| 0.0024079|
|Village: Patori |
|2 ||2673 ||Private ||Residential || 0.1700001 (Acre )|| 0.0687981|
|Village: Pachgachhia |
|3 ||2213 ||Private ||Residential || 0.0060001 (Acre )|| 0.0024282|
|4 ||2214 ||Private ||Residential || 0.1018299 (Acre )|| 0.04121|
|5 ||2215 ||Private ||Residential || 0.01937 (Acre )|| 0.0078389|
|6 ||2226 ||Private ||Residential || 0.0080001 (Acre )|| 0.0032376|
|7 ||2228 ||Private ||Residential || 0.02 (Acre )|| 0.0080939|
|8 ||2291 ||Private ||Residential || 0.02 (Acre )|| 0.0080939|
|9 ||2292 ||Private ||Residential || 0.003 (Acre )|| 0.0012141|
|1o ||2293 ||Private ||Residential || 0.0021789 (Acre )|| 0.0008818|
|1 1 ||2294 ||Private ||Residential || 0.0070001 (Acre )|| 0.0028329|
|12 ”2296 ||Private ||Residential || 0.0037001 (Acre )|| 0.0014974|
|13 ||2297 ||Private ||Residential || 0.007 (Acre )|| 0.0028329|
|14 ||23oo ||Private ||Residential || 0.01125 (Acre )|| 0.0045528|
|15 ||2301 ||Private ||Residential || 0.0021799 (Acre )|| 0.0008822|
|16 ||2304 ||Private ||Residential || 0.001 (Acre )|| 0.0004047|
|17 ||2329 ||Private ||Residential || 0.0950001 (Acre )|| 0.038446|
|18 ||2345 ||Private ||Residential || 0.0052499 (Acre )|| 0.0021246|
|19 ||2347 ||Private ||Residential || 0.0127501 (Acre )|| 0.0051599|
|Village: Bela |
20 1153 Private Residential 0.056 (Acre) 0.0226629
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HILT =T TSI AT

Village: Tuniahi

|21 ||95 ||Private ||Residential || 0.003 (Acre )|| 0.0012141|
|Village: Purikh |
|22 ||1335 “Private “Residential || 0.0222 (Acre )|| 0.0089842|
|23 “1338 “Private “Residential || 0.0638 (Acre )|| 0.0258195|
|24 ||3425 ”Private “Residential || 0.001 (Acre )|| 0.0004047|
Village: Bihra

Izs ||2916 ||Private ||Residential || 0.00873 (Acre )|| 0.003533I
|Taluk: Mabhishi |
Village: Mahisi

Izs “13889 ||Private ||Agricu1ture || 0.0887101 (Acre )|| 0.0359005I
|27 ||15305 ||Private ||Agriculture || 0.0099999 (Acre )|| 0.0040469|
| Total” 0.3055036|

[F. No. 142/13/2015-TPL/3A]
SHAIKH AMINKHAN, Director
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